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SHRI RANBIR SINGH: He does not want
any clarification

MR. DEPUTY CHAIRMAN: You please
don't interrupt. I know what I am doing here.
I am asking him. If all the Members do like
this, then where is the need to have a Chair
and where is the need to have a Minister
here? Mr. Roshan Lai, you please have your
say. The Minister is there to refute if there is
anything wrong.
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MR. DEPUTY CHAIRMAN : What is
the clarification?

SHRI ROSHAN LAL : Delay tactics

(Interruptions )
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DR. K.L. RAO : Sir, I am glad on account

of the sentiments he has expressed. That is a
very happy sign. I should like to submit this

SHRI JAGDISH PRASAD MAIHUR:
He has alleged something against the
Rajasthan Government .

DR. K. L. RAO : Sir, lam glad on ac-are
not closed, the water will rise up to 1325

SHRI RANBIR SINGH Water will
remain on the dam for only 4-5 days?

DR. K. L. RAO : Even when the tunnel is
not closed, the water will rise to 1325. About
14000 people will be affected. I will request
the hon. Member- from Hima-chal Pradesh
and his friends that they use their best efforts
to get these people out of this 1325. Water
may get there any time in the month of July.

MR. DEPUTY CHAIRMAN: 1 think,
now we come to the Finance Bill. Mr.
Shejwalkar.

SHRI RANBIR SINGH: There is one
thing, Sir.

MR. DEPUTY CHAIRMAN: There is no
question of anything now.
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T "/HAT 2
[THE VICE-CHAIRMAN (SHRI V. B. RAJU).
in the Chair].

SHRI BABUBHAI M. CHINAI i
(Maharashtra) : Mr. Vice-Chairman, Sir, [ am
thankful to you for giving me some time to
speak on this very important Bill, that is, the
Finance Bill. Before 1 come to the Finance
Bill, I would like to say a few words about the
state of the economy. Such an exercise, I think,
is necessary because the Finance Bill itself has
to be framed in that context.

It is unfortunate that when the country and the
people were expecting an era of prosperity,
today we  find that there is acute shortage
of almost all essential commodities. Food, the
most crucial consumer item, is not readily
available even for love of money. This has
resulted  in riots in a number of places. Power,

cloth, cement, paper, bricks, sugar,
vanaspati. kerosene, edible oil, in fact almost
every essential commodity is scarce. As a
result, prices of these commodities have

been rising at a very stupendous rate.

In the last one year the general price level
has been going up at the rate of more than
one per cent per month. The situation has
been further aggravated bv the fact that
the number of unemployed has been rising
very rapidjy. For example, the number of
applicants on live registers of employment
exchanges at the end of December, 1972 was
6.9 million, compared to 5.1 million a year
back. All in all, it looks that the economy
has seriously run down and unless efforts are
made to increase production and investment
rapidly, both in the public and private sectors,
we
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I may be faced with an unprecedented
ciisis. This must be anyhow avoided. It is
in this background that I submit that
Government must seriously consider
jwhether their present fiscal and economic
policies and the current programme of
taking over the distributive trade are really
effective instruments eirher for economic
growth or social welfare.

Coming to the Finance Bill let me first thank the
Finance Minister for the amendment to the
Finance Bill allowing a deduction of tax levied

by the State Governments on the
agricultural income in computing  the
agricultural income to be integrated with

non-agricultural  income for taxation purposes.
I am, however, of the view that this solves the
problem only partially. Those in agricultural
income-tax levying States  would continue
bearing  a heavier load of tax incidence
on their combined agricultural and non-
agricultural income than those in other States.
For example, tax liability for a person with a total
income of Rs. 1,20,000/- comprising Ks.
1.00,000/- from  non-agricultural income and
Rs. 20.000 from agricultural income would
compute to Rs. 73,600/~ if he is in a State which
does not levy agricultural income-tax. However,
if he happens to be in a State levying, say 30 per
cent agricultural income-tax, his tax liability,
if computed in accordance with the Finance
Minister's amendment, would gou; to Rs.
76,070/-. being Rs. 70,070/-Central income-
tax on non-agricultural income and Rs. 6.000/-
Stale  agricultural income-tax. I am sure the
learned Members of the House will appreciate
that this is not fair. 1. therefore, submit that State
agricultural levies, instead of being allowed
deduction from the agricultural income, should
be allowed deduction from  the tax liability
on the combined agricultural and non-
agricultural income.

It is also unfortunate that, while, on the one
hand, the recommendation of the Wanchoo
Committee in regard to a separate rate
schedule for income-tax and wealth-tax
resulting in a sharp increase of tax incidence
has been introduced for
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[Shri Babubhai M. Ciiinai.] Hindu
undivided families, the recommendation of
the Wanchoo Committee with regard to the
general lowering of the maximum marginal
rate of income-tax has been altogether
ignored. I take this opportunity to stress the
need for bringing down the maximum
marginal rate of income-tax and wealth-tax
to reasonable levels, if the incidence of tax
has not to stifle the initiative and incentive to
work and to voluntarily comply with tax
laws.

I also fail to understand the reason wny
surcharge on income-tax payable by
companies should stand on the statute when
all other Bangladesh relief levies have been
withdrawn. After all, this levy was as much a
Bangladesh refugee relief levy and
introduced during the war-time as others. I
only want to emphasise that emergency
levies should be withdrawn immediately
after the emergency is over. This not only
maintains the public confidence but also
keeps the much needed leeway for suitable
and swift action in an emergency.

Another important matter which I want to
point out is about the withdrawal of tax
concession in respect of sums paid under
contract for deferred annuity containing a
provision for the exercise by the insured of
an opinion to receive cash payment in lieu of
the payment of annuity.

This measure may cause unintended
hardships to a number of cases particularly
the self-employed middle class persons who
want to ensure a specific amount handy at
the time of their retirement. With a view to
meeting such cases, I submit for the
consideration of the hon. Finance Minister
laying down a certain limit, say, up to IVs. 2
lakhs in respect of which tax benefit should
continue in spite of cash option. Besides, the
proposed provision has to be effective for the
assessment year commencing on Ist April,
1974. This will obviouslv cause hardships to
those who have taken out policies before
28th February, 1973, and are liable for
assessment vear in 1974-75. Such assessees
will be deprived of the tax benefit  which,
in my view, is not
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equitous. 1 therefore urge thai the new
provision apply only to policies taken out
after 28th February, 1973.

The Finance  Minister has sought to
amend the definition of the term 'short-term
capital asset' so that a capital asset held
bv a person for not more than 60
months immediately preceding the date of its
transfer will be treated as a short-term capital
asset and the gains arising on sale or transfer
of such asset will be taxed as ordinary
income. In my view, subjecting to tax, in
one year, at sharply progressive rates of tax,
gains developing over a ptriod of five
years, is not fair. Such gains t.re mere
artificial gains reflecting the fall in the value
of money. Most countries treat assets held
beyond six months to two years as long-term
capital assets and the g;iins arising
therefrom are either totally exempt from
tax or are taxed at concessional rates. I am
therefore not in favour of increasing the
period of holding an asset from 24
months to 60 months for an asset to
qualify as long-held asset. However, if a
change in this respect is deemed necessary,
I suggest that the basis oftaxation of
capital gains may be so rationalised
that the capital gains arising from
transfer of assets are taxed at the rates
which have some relation to the period
during which the asset is held. In this
regard 1 also want to point out that the
provision as proposed will be effective from
the 1st of April, 1974, and would thus
cause avoidable hardship to those who
effected transfer of capital assets before
28th February, 1973, and as per their
previous year are liable to tax for assessment
in respect of the transfer in assessment year
1974-75. Such assessees, it may be
appreciated, could not foresee the
ch;,nge to take the tax element into account
while effecting the transfer. I therefore
submit that it will be equitable if it is
provided  that the provision shall not
apply to transfers effected prior to
28th February, 1973.

1 also do not see any justification In
taxing the amount received as compensation
for taking over management of any
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business by Government. It has to be ap-
preciated that management is taken over by
Government not at the volition of the
assessee. Besides the assessee may have to
incur a variety of expenses out of the
compensation received. Subjecting  the
compensation money to tax as income from
profits and gains of business is, therefore, in
my view, not equitable. The amount being in
the nature of capital receipt should be
excluded from the purview of tax. If,
however, the management compensation is
to be taxed, it should at least be treated on
par with compensation for termination of
managing agency. That is, 25 per cent of the
compensation money should be allowed
deduction for computing the taxable income
as in section 80 S of the Income-tax Act.

May I also say a word about the initial
depreciation allowance likely to be proposed
soon as an alternative to the development
rebate? It has been stated by the Finance
Minister that it would be applicable only in
respect of selected industries. In my view,
since the development rebate was available
to all industries, initial depreciation should
also be made available to all industries.

I ssggest that at least for priority In-
dustries and industries in backward areas,
some additional depreciation allowance is
essential.

i

I welcome the proposal of the Finance
Minister to give incentive to development of
backward areas. However, 1 feel that this
benefit will be extremely limited in scope and
the advantage of the incentive will not be
available to all regions where j development
has to be fostered. 1 would suggest that the
definition of "backward area" should be
liberal enough to make all regions benefit
from the scheme.

Lastly, let me now say a few words about
indirect taxation. I would emphasise that the
40 per cent import duty on cotton is
unrealistic and prohibitive. Already the mills
are increasingly using indigenous ', cotton.
This is good so far as it goes, |
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but it does not enable the smaller people to
get yarn at reasonable prices, nor do the
consumers get cloth anywhere near fair
prices. The sharp spurt in the price of textiles
since August last is unprecedented in the

history of India.

The Yarn Control Order is also contri-
buting to the rise in prices. Although the
Central Government has not asked the Slate
Governments to oust the normal trade, the
latter have done so, with the result that the
smaller weavers are not getting yarn at all.

I am glad that the Finance Minislei has
already announced some concession in the
Customs duty on black and white "raw-
cinematograph films reducing it frorr 50 to
30 paise per linear metre. However, 1 have
been informed that even a dut> of 30 paise
per linear metre will be too heavy a burden
for the film industry to bear. Further, a 5 per
cent ad valorem auxiliary Customs duty will
also have to be paid. Even now the film
industry is going through a period of strains
and stresses. Many of the producers who
were once investing lakhs and lakhs of
money on a film have now started
economising in their investment. This is
mainly because, on the one hand, the cost of
production has gone up and on the other due
to keen competition. they are not getting
adequate return on investment. They have not
only to pay huge amounts to the stars but also
to the studios and the distributors. 1,
therefore, strongly urge that the recent
increase in import duty on raw cinemato-
graph films should be completely withdrawn.

The policies followed by the State and
Central Governments are unco-ordinated.
Distribution of yarn, and distribution of
wheat and rice are the recent examples.
While it is said that the Central Government
would want only the take-over of wholesale
trade in wheat and rice, some State
Governments have already disrupted the
retail trade also, for example, in the city of
Bombay. Thank you.
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[Shri Babti Bhai M. Chinai]

SHRI S. S. MARISWAMY (Tamil Nadu):
It is a good augury, Mr. Vice-Chairman, Sir,
that our Finance Minister is physically
present to-day to listen to this debate. I hope,
after listening to the debate, he will in his
reply show some concessions to the suffering
masses. Sir, after the presentation of the
Budget, the prices of foodgrains, edible oils
and other bare necessities of life have risen,
up to now, by 25 to 27 per cent. This is not a
tall statement that I am making without any
basis. I would ask the hon. Finance Minister
to depute a trustworthy man, a man who is in
his confidence, to go to ;<ny bazar, in Delhi
or in any other place. and find out to what
extent the prices have si ot up. The price of
everything has shot up. And if at all there is
anything cheap, it is, I am sorry to say,
corruption. Corruption is the cheapest
commodity now in the country. It may
surprise you, Sir, to think how people are
living in this country. A man who was
spending Rs. 25 on groceries six months
before has to spend now Rs. 80. What is the
increase that he has got in his emoluments?
Not even a pittance of five rupees. And how
do you hope that the ordinary people will get
along? The prices of foodgrains, oil,
vegetables, everything has gone up. The
Finance Minister said the other day that he
had, for the good of the country, levied excise
duty on cigarettes, tobacco, etc., etc. But
finally the whole thing comes on the head of
the common man. Now cigarettes and
tobacco are taxed but nobody in our country
is a saint.

I believe even our Finance Minister
smokes and he has to pay and he can afford
to pay....

SHRI MAHAVIR TYAGI: No, he does
not smoke.

SHRI S. S. MARISWAMY: But what
about the rest of the people? If you go to any
workshop, any coal-mine—unfortunately
Mr. Kalyan Roy is not here; he can tell us
about coal-mines—any factory, you will find
that people, whenever they get hungry, take
more of tea or cigarettes
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or beedis. It quenches their huncer. In-
variably everyone of them goes either for tea
or for a cigarette or a beedi in order to
quench his hunger. This has become a
fashion. So, by levying these taxes you are
not helping the poor. If you tax cigarettes
and other things, then certainly this tax is
going to fall on the common man.

Then about unemployment. No serious
attempt has been made to solve the un-
employment problem. In 1971 the figure was
45 lakhs. In 1972 the figure of unemployed
people rose to 57 lakhs. And now, I
understand, it is more than 1 crore odd. And
what is it that the Government is going to do?
Unfortunately we have witnessed today food
riots in Nagpur which is a part of the Finance
Minister's State. In his neighbouring State,
Gujarat, also there was a food riot. I heard
some stories from Nagpur. The stories were
horrible. I really shudder to think as to what
is going to happen to this country if similar
things happen in all parts of the country and
if no drastic measure is taken to solve the
sufferings of the people. An entire family, the
mother, the father, the children and all other
dependents, have to go and stand in queue in
front of the ration shops tc get their rations
and unless and until they do so, they are not
given their ration. And what is the quantum
of the ration they get? Four ounces of wheat
is given I'er head per week. Now, how can
you expect people to live with four ounces of
wheat a week? In Madias in 1952 siv ounces
of rice were given. That was a slogan to bring
down the Congress. In those days if any man
walked on the road wearing khadi, people
used to heckle him saying, "Oh I six ounces,
you are going". That slogan alone brought
down the Congress rule in that State. After all
your so-called green revolution, after all your
trumpeting that you have achieved self-
sufficiency, with yotir slogan of garibi iiatao,
after the so-called dynamic Ministry has
come into power, what have you achieved?
Now people have to go and si and in queue
for four ounces of wheat per head per week in
Nagpur and other places. And by the time
half the queue is
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linished,
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you declare stocks are exhausted
start closing the shutters. In this
situation if people naturally get agitated,
helpless, and if there is disturbance, im-
mediately you call the police and lathi charge
is done. This is what happened zctually at
that place. I am subject to cor- iection. This is
what I heard. In the lathi charge and police
firing many precious lives were lost. 1 cannot
understand why a country, after 25 years of
independence. still depends for foodgrains
upon foreign imports. It is a shame. This
Government has thoroughly failed. I do not
blame our I Finance Minister. I know he is a
good | man. But what is the entire Cabinet
doing? Where have our Plans gone? If the
people j cannot get two morsels of food, then
there is absolutely no use of this Government
existing. There is anarchy. (Interruption)
You are going to bring a chaotic condition
and I do not know where it is going to -lead
to. This situation is a very alarming situation.
I want the Finance Minister to bestow his
immediate attention on this problem.
Secondly, about educated unemployed. That
figure also is very high. In 1971 the figure of
educated unemployed was 27 lakhs. Now it
is 60 lakhs. It is like giving a knife in the
hands of a child, letting loose the educated
unemployed in the country. A child does not
know how dangerous it is to play with a
weapon. In the same manner, if the educated
people are not given jobs, they will sit and co
on thinking which may lead to many un-
desirable things. Many revolutions have been
started by the educated unemployed people.

I may not get surprised if something
happens in the country and the wind is also
blowing in that direction. After what bas
happened in the Supreme Court, I doubt
very much whether we have any orderly
system in the country. For example, today I
was really shocked when I read a news item.
I did not know whether I was in' India' or in
Romania or, for that matter, in some other
country. This is today's Hindustan Times
edited by a pro-Congress Editor and owned
by a group which supports Congress.
Workers  can
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'wrest' favourable verdicts. This is double
column heading given to the news item. I will

read the relevant portion.

"'Addressing the workers of the INTUC-
led Rashtriya Mill Mazdoor Sangh here
(that is, Bombay), he said, (that is, Mr.
Shankar Dayal Sharma)...

AN HON. MEMBER: He is a Doctor.

SHRI S. S. MARISWAMY: I stand cor-
rected. Dr. Shankar Dayal Sharma said:

"If the wo'rkers are well organised, no
judge will dare to give an anti-labour
decision in future". (The word 'dare' is to
be underlined).

Is it right for the Congress President, the
head of the Congress organisation nursed by
Mahatma Gandhi who was the apostle of
truth and who believed in nonviolence. ..

SHRI BIPINPAL DAS: Mahatma Gandhi
used stronger words.

SHRI S. S. MARISWAMY: I do not know
what you are referring to. I have also read
Gandhiji and I also followed him until his
death. He never said in this way.

"Dr. Sharma referred to the preventing
of some advocates from attending the
Supreme Court on May 3 when the Bar
Association observed the bar "solidarity
day" and remarked "the workers can also
prevent the counsel of the employer from
attending the court".

He wants the workers to enter into the
court, find out who is going to appear for the
employer, catch hold of him and gherao him
or assault him or God knows what he wants to
be done to him. He is a Doctor and so he
knows what. He goes on further:

"In such an event (that is, when the
workers catch hold of that lawyer), the
Police should not intervene when the
Advocates were obstructed while pro-
ceeding to the Supreme Court".

Then he goes on in his own way....
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AN HON. MEMBER: The Advocates of
whom you talk have taught them how to get
hold of a Judge and push him out of the
Chamber.

SHRI S. S. MARISWAMY: One wrong
does not justify another wrong. There the
Advocates have done something. Here. Dr.
Sharma is asking workers to eo to the court
and prevent the lawyer appearing for the
employer from appearing. Dr. Sharma is the
leader of a responsible organisation of the
ruling party. And he speaks like an ordinary
soap-box orator and an ordinary third-rate
politician. He is the man under whom our
Chavan is working. Does he accept him as his
leader?

I am really amazed that things are hap-
pening in a manner that is not at all good to
the country.

For example, this is a book written by a
reputed journalist, Shri A. G. Noorani. T
believe he hails from Bombay and that the
Finance Minister knows him. He is a good
writer. He has written a book and this is an
article wherein he has brought out a secret
document written by my good friend, Shri
Kumaramangalam in 1964.

In his 64-page thesis he says like this:

"The bourgeoisie yet heads the Indian
National Congress which was the orga-
nisation of the United National Front that
led the struggle for Indian freedom.
Supporting the Congress even today are
large sections of the petty bourgeoisie, the
major part of the working class. These
sections follow the bourgeoisie Congress
leadership, not because they support that
leadership's real programme of developing
capitalism in India, but because they are
supporters of the proclaimed programme
of the Congress—the Jaipur, Avadi and
Bhu-baneswar decisions of the Congress to

(K1)

build 'socialism'.
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Then. Sir, he goes on to say:

"The Communist Party would be ready
to support the Congress and even to
participate in a United National
Government if the Congress would im-
plement its own proclaimed policy, and
the Communists would join all democratic
elements to build a mighty mass
movement . . .."

Then, about the transfer of power on the
15th August, 1947:

"On August 15, 1947, power was
transferred from the British imperialists to
the representatives of the National United
Front, namely, the bourgeois leadership of
the Indian National Congress."

That is power was transferred to nobody
else but to Shri Jawaharlal Nehru, the
acclaimed leader of the 'Indian capitalist
bourgeoisie section'. Then. Sir, he goes on
saying . ..

SHRI BIPINPAL DAS: Sir. on a point of
order.

SHRI S. S. MARISWAMY: Please wait. I
am coming to the subject.

SHRI BIPINPAL DAS: Sir, I want to
raise a point of order.

SHRI S. S. MARISWAMY: Please wait a
minute. [ am coming to the point.

SHRI BIPINPAL DAS: Sir, what relation
has it got with the Finance Bill?

SHRI DAHYABHAI V. PATEL
(Gujarat): He is entitled to say that on the
Finance Bill. You better read the Rules.

SHRI S. S. MARISWAMY: Then he goes
on to say, Sir, like this: "Use the Congress to
share its power and then oust it". He goes on
to say, "in the last analysis, the decisive
force can only be the Communist Party."
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Sir, Shri Kumaramangalam might have
Joined the Congress. But I wonder whether he
has changed his view. I do not know whether
he joined the Congress as a tactical measure or
with a genuine desire to serve Indiraji...
(Interruptions) And Sir, the CPI supports the
Congress, Sir, there is a quotation of Lenin: "I
support such things as the rope supports a man
who is being hanged". This is what is being
done, what is happening, to get the support of
Shri Mohan Kumaramangalam. 'The Supreme
Court case is one step. Now, Shri Shankar
Dayal Sharma, the Doctor, has given a call to
the labour section to wrest favourable verdicts.
I really shudder to think as to what is
happening in this country. Is there any
meaning in retaining the emblems bearing the
words "Satya-meva Jayate", the Ashoka Pillar
and other symbols all over the country? You
can in one sentence say: "Look. This is our
Constitution". Or, you can say, "We have no
Constitution. Our Constitution is whatever
Mr. Kumaramangalam says or Mr. Gokhale
says or whatever this man says or that man
says". You can make it clear. We have got a
Constitution. Whenever it suits you, you quote
the Constitution. Whenever it suits you, you
say that the Constitution should be respected.
Otherwise, you do not wsrry about the
Constitution. This sort of double standards
must come to an end. [ know Mr. Chavan
belongs to the older section of the Congress
who has done yeoman's service to the cause of
freedom and I know, if contacted privately, he
will condemn Dr. Sharma's views. But he
cannot open his mouth now because himself
and other nationalist elements in the Congress
are prisoners in the hands of Mr.
Kumaramangalam and other people.

Sir, a day will come—take it from me—
when all these Ministers would find it
difficult to speak to their own Secretaries. If
they want to speak to their Secretaries and
pass some orders, it will have to be routed
through Mr. Kumaramangalam or Mr.
Gokhale and that day is not far off. We have
seen what happened in Eastern Europe soon
after the War. The Communists joined hands
with all the parties even
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of the capitalists, and as Mr. Kumara-
mangalam has said, in the last analysis,
everybody would disappear and the Com-
munists alone will be there like the Gundhara
about whom we have read in our mythology.

Sir, I hope I have driven home the point
and that the Government will consider them
and do something about them. Thank you,
Sir.
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SHRI HAMID ALI SCHAMNAD
(Kerala): Mr. Vice-Chairman, Sir, while
supporting  the Bill introduced by Mr.
Chavan to give effect to the financial pro-
posals of the Central Government for the
financial year 1973-74, as passed by the
Lok Sabha, I should like to bring to the notice
of the Finance Minister the clubbing of
Central income-tax with agricultural income.
Agriculture income varies from State to
State and some of the States have already
levied a heavy taxation. As far as Kerala is
concerned, a fanner who has got a gross
agricultural income of Rs. 5,000 is being
taxed, whereas in some of the States to the
extent of Rs. 20,000 they have been
exempted. As far as Kerala is concerned, a
farmer  who has got an income  of Rs.
5,000 is exempted, but if he has got an
income of Rs. 5,100 then he has to pay
agricultural income-tax and it also goes by
the slab system, and a stage comes that a
farmer has to give 60 per cent of agricultural
income-tax. Apart from this, he has to pay the
plantation tax. land revenue and also as far as
Kerala is concerned, if a
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farmer grows paddy, wheat or cholam,
whatever it may be, his income comes Into the
picture and he is being levied. A small farmer
who has got an income of Rs. 10,000, if he
happens to have a non-agricultural income
somewhere, then both the incomes will be
clubbed together and he will be taxed heavily.
If that is so, rural economy will be effected,
and the rural people who are just coming up
with scientific cultivation, modernisation of
agriculture now, they have also been taxed
very heavily. Of course, the Finance Minister
was good enough to make some remissions,
but that is not enough. As far as agricultural
income is "concerned, that should not be left
to the Central income-tax, it should be left to
the State concerned, the State should levy it.

Another point is, I am glad that the
Government's attention has been paid to the
uplift of the backward regions. Special
attention is being paid and I welcome that
move. At the same time, I draw the attention
of the Government to the imbalances of the
different communities. I am referring to the
Muslim community, a minority community.
They do not get into services, they do not get
a fair play in the different walks of life. In this
connection, I draw the attention of the
Government to the illustrated Weekly of India
of April 22, 1973 which has recently
published an article. I read from page 8—

"As a test-case, let us take the simple but
vital matter of jobs under the Government.
There is no doubt that unemployment
afflicts all sections of Indian society. The
poor among the Hindu majority are not
much better off than most Muslims; they are
perhaps in a far worse position than the off-
spring of rich and influential Muslims with
right connections and the necessary pull."

But when all is said and done, there can
be no escape from the stark reality that the
share of the Muslims in public employment
is abysmally low. Up-to-date figures arc,
alas, not available. But it does seem
shocking that, in 1965,
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[Shri Hamid Ali Schamnad]

there should have been only 111 Muslims
out of more than 2100 IAS officers;
around a dozen Muslims out of 270
members of the Indian Foreign Service;
and a mere 43 Muslim officers out of
1,200 in the Indian Police Service ! It is
doubtful if the position is very much better
today Dbecause, in 1972, only one
Muslim—precisely one—got selected for
the three All-India services .'

Incredible though it may seem, accord-
ing to the latest available statistics (1965),
there were only six Muslim officers in the
top two grades of the CSS out of 681. In
the next grade, there were only four
Muslims out of 2,000. An if this is not
shocking enough, there were only 21
Muslims out of 9,900 clerks.

Who can blame the Muslims for feeling
that some deep-seated prejudice is at work
against them?"

And so many other things are here. These
should be taken into consideration. After all,
the Illustrated Weekly s not an organ of the
Muslims of India, nor is it an organ of the
Muslim League. But even the Illustrated
Weekly has given some statistics. I do not
know how far they are correct. Anyhow it is
for the Government to study this matter. The
Prime Minister was good enough to make
statements in the House and outside the
House that special attention will be paid to
give employment to the educated Muslims
and that they would not be discriminated
against. But giving these statements one after
another is not going to help the community as
a whole. So, I appeal to the hon. Finance
Minister and the Government to see that
Muslims are taken into confidence and some
seats are reserved for them. They should be
declared as a socially and educationally
backward community, as it is being done to-
day in Tamil Nadu and Kerala. In these two
States, Muslims have been declared as a
socially and  educationally = backward
community. This is not against the
Constitution because the Supreme Court has
held that on religion alone, you cannot
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reserve a seat. For that, a commission was set
up in Kerala and that commission went into
the matter and found that the Muslim
community is backward as far as education is
concerned and as far as employment is
concerned. So, it is on this basis that
reservations have been made. I appeal tt the
Finance Minister to make use of his good
offices and see that some commission is
appointed here also. Let the commission go
into these matters and find out whether this
community is socially up to the level of the
other communities. Let it find out what the
position is. If the commission makes a report
that this community is socially and
educationally a backward community, it is
the duty of the Government to lift thfs
community to level of the other communities.
I hope the Government will pay special
attention to this matter.

Another matter to which I would like to
draw the attention of the Government is in
regard to the Mopla Rebellion of 1921. Sir,
freedom fighters and victims of the fieedom
movement are being given pensions or other
remuneration. But as far as the Mopla
Rebellion is concerned, a statement has been
made by Mr. Mohsin, the Deputy Home
Minister, that the Government does not
consider them as freedom fighters. Sir,
everybody knows that the Mopla Rebellion of
1921 was a movement started by the Moplas
of Malabar at the call of Mahatma Gandhi
and Alt Brothers when they called the
Khilafat movement; it was nothing but the
off-spring of the Khilafat movement. You
would find that thousands and thousands of
victims are there; their children are there. No
pension is being given to them. I appeal to the
Government to reconsider their stand and see
that the victims of the Mopla Rebellion are
also given pensions as freedom fighters.

The other thing is about my own State,
Kerala. Everybody knows that Kerala exports
coffee, rubber, cashew, etc. and earns foreign
exchange for the country as a whole. But at
the same time, the financial assistance given
to Kerala is quite insufficient for the various
development
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works. Land reforms have been implemented
in letter and spirit. You do not find in Kerala a
single landlord. Landlordism has been
abolished once and for all. Land has been
distributed and permanent ownership is being
given to the tenants. But at the same time,
financial implications are there in the
implementation of land reforms. It is for this
that more financial assistance from the Central
Government to Kerala is required. With these
words, I thank you.
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7 AMAEAE AT H Wi ZgrE aemr
FT FEATH FTF 0 A AL |

AT AT IRl TAE W
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@ gT gE Fw T A gn o4, afew
FAET o g qr f& Faw # owkA
aqEqr &I A AT 4V gl AT A
g wwAl 7 AW owe g, i an Az
# ff ward &1 Awer (3 sEz 70
wrg feferer aF @ q@oA RN WRED
qar g1 ¢ Fgt fafeaa qv a7 W AEmE
3y geEr AT wm A B EE . PrLEAa
o AT 2 6 AT wrere w5 At dfv
Atre dfrza @ ¥ amaz o W A w
fqr w1 wEA & fvozw Avez fard swA
5 zar avm owa Awn 2 fv A et
wer ¥ a3-q% FCA F, EIEA I, AE-
fim wreavy §, 3w wAfoaw #1 afE A
2y 2 A1 fazd & wr a9 T A 2
rafam Wi woar 2 froAmi F fEaw q
mfﬁﬁﬁﬂm.:ﬁ;ﬁmfw
3 e zerh avm frm @ @A
fzefyy Am@ Wie fAEd w AT R A
At wpit & framn 7oAy A fawe wot

W § % ATEr A TR AwA
7 f& warg ® w0 aE wi q—' fert-
nor v famiw gmn 20 T wr wfew
A T WA A WA AT AT FHTE
PG AR L o

wd wgA AT e aEA E AW TAEA
Tt W1 waAT fzm & 3% (AT & s
/T §

SHRI U. K. LAKSHMANA GOWDA]
(Mysore) : Mr. Vice-Chairman, Sir, as usual
we are getting time at the tail end of the day
and instead of speaking here I can as well go

over to the Finance Minister and present my
case to him because there is nobody here.. .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Gowda, if you do not want to
speak now...

[RAJYA SABHA]
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SHRI U. K. LAKSHMANA GOWDA: No,
no; I do want. I am only saying this is the
situation which I always find myself in every
time I rise to speak.

SHRI OM MEHTA : I would request him
to join some party and to find himself in a
better situation.

SHRI U. K. LAKSHMANA GOWDA :

Thank you very much; 1 will certainly
consider that.
Mr. Vice-Chairman, this Rajya Sabha

participating in the discussion on the Finance
Bill is more or less a formality. We will have
made our suggestions during the general
discussion on the Budget and now that Mr.
Chavan has already sot the Finance Bill
nassed in the Lok Sabha it is only a mere
formality and whatever views we may have to
express we would express so that at least for
the next Finance Bill he could give some
consideration to the points which we make
now.

In his speech when he introduced the Bill,
the avowed object was to promote savings and
investment, to enlarge employment
opportunities, to ensure minimum basic
amenities to all citizens and to give a boost to
our exports. With the limited resources
available and in the difficult situation in the
country I should say that Mr. Chavan has tried
to do his best but unfortunately when we find
the final outcome of this Bill I do not know to
what extent these objectives could be achieved
by the Finance Bill which is now being
passed.

The first thing I would like to mention here
is about a subject in which I myself am
concerned and Mr. Chavan was good enough
to start off his speech today with that, that is,
the aggregation of the agricultural income-tax
and general income-tax for the purpose of
computing the tax. When the general
discussion on the Budget took place, I myself
made this very point and requested him to
give us some concession or consider giving a
rebate for the agricultural income-tax which
is paid, in
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at least the States in which the agricultural
income-tax Act is in force. I am very happy
that he has considered and conceded that
point and I congratulate him on that and I
thank him for that. While doing that I would
like to mention here certain difficulties
which arise. The agricultural income-tax Act
is in existence in the three Southern States,
i.e., Mysore, Madras and Kerala, where more
than general agriculture, commercial crops
like plantation crops give the major yield
from agricultural income-tax. I understand
that there are agricultural income-tax Acts in
Assam, Maharashtra and other places where
it covers general agriculture. In Maharashtra
the exemption limit is very high, viz., Rs.
36,000 and so the actual incidence of Vix Is
very low. In the Southern States the
agricultural income-tax Acts are exactly on
the lines of the Central Income-tax Act,
which taxes income over Rs. 5,000. Why 1
am mentioning this here is that the agri-
cultural income-tax which is paid will be
given a rebate as provided in clause 8 while
calculating the aggregate income now, but
there are still certain other difficulties which
will arise, like losses which will accrue out
of agricultural income, the suggestion has
been made that it will be set off only against
the agricultural portion of the income. When
there is a higher earning by aggregating the
two, the tax will be at the higher rate on the
non-agriculture portion, but when there is a
loss, it is set off only against the agricultural
portion of it This will not give the relief
which I thought it would provide. Then,
another practical difficulty about this is that
the Central income-tax assessing authorities
will have to wait until the agricultural
income-tax assessments are finalised for
determining in such States the agricultural
income portion of it. I suggest that this
matter must be taken up with the State
Governments to see that the agricultural
income-tax assessments are completed by the
time the Central assessments commence.
Otherwise, there will be delay and there will
be difficulties for the assessees.

Another thing I would like to mention Is
that in certain States even where agricul-

[7MAY 1973]
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tural income-tax is in force, agricultural
commodities like paddy, wheat and rice are
not covered. How are they going to be
assessed? Another problem is when you
come to States like Haryana whe're there is
no agricultural income-tax. If there are
people with non-agricultural income and also
agricultural income, how do you propose to
assess the agricultural income? Since there is
no Act, some method has to be found. I
cannot say whether any method has been
introduced for that and whether it is going to
be done ar the stage of the rules. Unless that
is «ione, the entire assessment on the non-
agricultural income of persons who have also
agricultural income in those States will be
held up for a long time. Some method will
have to be found for that. No doubt, the relief
he has provided is considerable, but I would
like to point out here the case of an assessee
who has a small non-agricultural income and
a large agricultural income. For example, let
us take an agriculturist who has husbanded
his resources and he has put his money in the
banks or in shares or in other investments
and mainly out of that he gets about Rs.
20,000 ay non-agricultural income. This sum
of Rs. 20,000 now attracts a tax of, say, 20 or
23 or 25 per cent at the most. Then, let us say
his agricultural income is Rs. 60,000 or Rs.
80,000. When this aggregation comes, the
aggregate income will be Rs. 1,00,000 and
this sum of Rs. 20,000 will be taxable at the
rate applicable to Rs. 1,00,000 minus the
agricultural income-tax he has paid, if any.
That will immediately put up the rate of tax
for the non-agricultural income to 70 or 75
per cent. So, the investment climate that he
has provided for the small investor by giving
rebate upto Rs. 3000 rebate of income-tax for
investment in the bank deposits etc., will be
nullified by this taxation going up to 70 to 80
per cent. Out of the Rs. 20,000 he will hardly
get Rs. 5,000 and how does the Government
expect people to make investments in the
nationalised banks or put in shares, etc? This
is a hardship which is still there. We can
know it only at the working stage. Otherwise,
if you take only the case of a person
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[Shri U. K. Lakshmana Gowda]

who has only Rs. 15,000 of agricultural
income, it does not give this picture at all.
This is a point which I would like him to bear
in mind and see what relief he can provide by
the time this comes into force in 1974.

Going into the details of the Finance Bill
about the resources which have been tried to
be mobilised, direct and indirect resources,
the non-tax resources proposed to be raised
are very limited. As for example, I would like
to quote here that a commendable effort is
being made to make the public sector
industries yield a better return, which will
form as non-tax resources, and he has
enumerated certain measures which have been
taken and also the efforts which are being
made by the Government. But I am sorry to
say that in spite of that, we see that out of the
five thousand crores of investment in public
sector, even if we get 5 per cent return on that,
we should have Rs. 250 crores. But as against
this the public sector shows an approximate
cumulative loss of Rs. 18 crores now. A very
considerable effort has to be made in this
direction now and in future; otherwise, this
will upset any of the non-tax resources which
you would like to generate for the economy.

Then when we come to the question of
direct taxes which are not very considerable
but look at the taxation structure, India is
probably one of the highest individually taxed
countries in the world. Even the Wanchoo
Committee in its recommendation has felt that
unless something is done about marginal
taxation at the highest level— which goes up
to 97 per cent—there is hardly any saving and
any incentive for saving and the savings will
be only from the tax-evaders or the
smugglers. That is the only saving section.
This is a matter which should be looked into.
But, unfortunately, when the other
recommendations of the Committee are being
considered, this has been left out. I hope that
some consideration will be given to It so that
the tax will be in such a way that

[RAJYA SABHA]
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sufficient incentive will be available for
individual saving.

I would like to point out another thing that
is in view of the eroding value of the rupee,
this exemption limit which has been put at Rs.
5000 is rather ridiculously low by today's
comparison. It should have been raised to Rs.
7500 at least. Hardly the rupee is worth about
thirty paise only, and I hope that in the next
Budget he j v/ould consider raising the
exemption limit to Rs. 7500 which will give
relief to the salaried people and also the
smaller income group and it will also save the
expenditure in covering this vast number of
assessees whose exemption limit is just Rs.
5000.

With regard to the savings, with the ever-
increasing price-line with respect to
consumer goods and also essential commo-
dities, where is the scope for saving? Money
circulation in comparison to the rate of
growth has increased too high. Actually, it is
an accepted fact that money supply should
not be more than two to three per cent of the
rate of growth. If we look at the picture we
find that when the rate of growth has been
hardly 1.5 per cent, the money supply has
increased from two to three per cent. How
does it allow for any citizen to make any
saving? So, this becomes only a matter put
on paper but in actual practice you could not
have any saving, and the savings will be only
of the tax-evaders and others. Another thing
is, Mr. Chavan...

6 P.M.

THE VICE-CHAIRMAN (SHRI V. B.
RAIU) : You have made your points.

SHRI U. K. LAKSHMANA GOWDA:
Sir, give me a few minutes. It is the tail end
and you can give me another five or ten
minutes. Or [ am prepared to continue
tomorrow.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You take five minutes more and
conclude.

SHRI U. K. LAKSHMANA GOWDA :
Sir, I am speaking only on the Finance
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Bill. I have not gone to the entire gamut of
the political situation in the country...

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : You have made your major points.

SHRI U. K. LAKSHMANA GOWDA: .
.and you cut me out within ten minutes.

SHRI S. S. MARISWAMY: He can
continue tomorrow.

SHRI U. K. LAKSHMANA GOWDA :
Yes, I will take ten minutes tomorrow and
finish. That is better.

[7MAY 1973]
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You can take five minutes now and
complete.

SHRI S. S. MARISWAMY: Let him
continue tomorrow.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): All right. The House stands ad-
journed till 11 A.M. tomorrow.

The House then adjourned at one
minute past six of the clock till
eleven of the clock on Tuesday, the
8th May, 1973.
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